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SHRI MADHUSUDAN MISTRY: The State Government and the Central

Government are the same. ...(Interruptions)...

MR. CHAIRMAN: That is over now. ...(Interruptions)...
3t wepea el R, U1 <41 8 grsdd AR &1 eM T8 B ..(ad). ..

sft Tafy: 98 STl 91 ®1 That is the different matter. ...(Interruptions)... You
can take it up later on and have a more detailed discussion. Mr. Mistryji, please.
Shri Ram Nath Thakur.
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it wamafe: 3 TS IMERT € S Thank you. ...(IGET)...

it SIRST 9rER: /A1 SN, @R enue ety fhar 77 L (aaaum)...
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Registration of persons convicted of sexual offences

*32. DR. K. P. RAMALINGAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Government has proposed in its draft guidelines
for registration of sex offenders, inclusion of all those convicted for sexual offences

ranging from voyeurism and stalking to rape and aggravated sexual assault;

(b) whether it is also a fact that registration will be made only for offenders

of the age of 18 years and above;
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(c) whether according to the said draft guidelines, those convicted of sexual
offences will be obliged to provide all prescribed information which may include
name, address, telephone number, passport number, etc.; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) and (b) Draft guidelines on the proposal to set up Sex Offenders Registry
in India is under preparation in consultation with relevant Ministries/organizations,
before they are put out for wider consultation with the State Governments and the
public. The initial consultation draft includes the registration of individuals convicted
for offences like rape, voyeurism, stalking and aggravated sexual assault and includes

possibility of registration of offenders below and above 18 years.

(c) and (d) According to draft guidelines proposed, extensive information on the
offender will be collected. This will include, infer-alia, name and aliases — registration
of primary or given name, nicknames, pseudonyms, Interact identifiers and addresses,
telephone numbers, addresses including temporary lodging information, travel and
immigration documents, employment information, professional licenses, school/college/
institute information, vehicle information, date of birth, criminal history, current
photograph, fingerprints and palm prints, DNA sample, driver’s license, identification
card, PAN card number, AADHAR card number and voter ID No.

DR. K. P. RAMALINGAM: Mr. Chairman, Sir, the hon. Minister has stated
in his written reply that draft guidelines on the proposal to set up Sex Offenders
Registry in India is under preparation. I am happy that the Government is preparing
a registration of sexual offenders. Sir, unless found guilty we cannot say anyone as
offender. So, my question is whether the proposed registration or data base of sexual
offenders would be prepared on the basis of FIR or charge sheet or conviction. The
proposed registration solely should be on the basis of conviction because unless
found guilty, we can't tarnish the image of anyone. So, I would like to know from
the hon. Home Minister on what basis the registration or data base of the sexual
offenders would be prepared.
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[t RS urefirsg =itery]
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DR. K. P. RAMALINGAM: Sir, my second question is this. All over the world,
sexual offenders were kept under surveillance. In countries like the US, they have a
public website on sex offenders. I came to know that the Government is also thinking
of coming out with an online database that will be accessible to the public through
a citizen portal, through the Crime and Criminal Tracking Network and System. I
would like to know by when this portal would become operational.
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SHRI T. K. RANGARAJAN: Sir, the Supreme Court has already laid down
certain guidelines about what sexual harassment is and has asked all the companies,
establishments and, industries to publish those guidelines. I would like to ask the
Minister whether the Government of India is monitoring this through the States.
But, in my experience, wherever I have gone, I have not seen those Supreme Court
guidelines being published in the establishments. I would like to know from the
Minister what proposals they have to stop sexual harassment and to educate people

about what sexual harassment is.

it gRWS i @iterd): wwf #Eiey, B HAEY IR-IR Wod B TSdIsei
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SHRI T. K. RANGARAJAN: No, Sir. This is not correct. When the Supreme Court
guidelines are not implemented, what directions do you give to the State Governments?

MR. CHAIRMAN: Please sit down.
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3t gRWIE urliwg =iterd): I8 ue Whe 21 396 |1 $B SIS I 98 37T Bl

SHRI TAPAN KUMAR SEN: Sir, there is a clear direction of the Supreme
Court to constitute a committee on sexual harassment at every workplace. 1 can
assert that more than 90 per cent of the workplaces in our country do not have
sexual harassment committees, as directed by the Supreme Court. Please come up
specifically about what the Home Ministry is doing. ...(Inferruptions)...

SHRI T. K. RANGARAJAN: Sir, even the public sector and Government
establishments are supposed to have these committees.

MR. CHAIRMAN: You have a point. Let that be taken note of. Yes, Mantriji.

...(Interruptions)... One minute. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, on sexual harassment, the Home Minister
should tell us... ...(Interruptions)...

MR. CHAIRMAN: Hon. Minister. ...(Interruptions)... The Home Minister is
speaking. Please. ...(Interruptions)...

TE LE| ($ﬂ NTSTT1T ﬁﬁs’): |Tafd H8IGY, sexual harassment &I e & oIy
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st wwmfa: e Bl

#t o Rg: wvafa weiey, § wwerr g 6 g9 Swel udlen @Al @Ry,
QIfdT sexual harassment &I & & oY ...(caagm)...

SHRI TAPAN KUMAR SEN : Hon. Supreme Court has already given a direction
to act. ...(Interruptions)...

MR. CHAIRMAN: No, no; please. ...(Interruptions)... This is not a discussion.

...(Interruptions)...

SHRI TAPAN KUMAR SEN : When there is already a certain direction
...(Interruptions)... you think that okay, it will take some time to come into effect.
But when there is already a certain direction, which is the part of the law of our
land to be implemented and that has not been implemented during the span of last

three years, please ascertain it. ...(Interruptions)...
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MR. CHAIRMAN: No, no; please. ...(Interruptions)... Mr. Rangarajan, let me
clarify one thing. What is the question? The question is about proposed guidelines.
So, please direct your supplementaries to the proposed guidelines and not to the
wider directive which everybody knows exists. ...(Inferruptions)...

SHRI T. K. RANGARAJAN: When there is a Supreme Court guideline to form
a Committee, even a public sector or Central Government undertaking doesn’t obey
that. That is the point. If there is another guideline, nothing will happen in this
country. ...(Interruptions)...

MR. CHAIRMAN: Fine. Thank you.
Criteria for inclusion of languages in eighth schedule

*33. SHRI VIJAY GOEL: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the reasons for not having adopted a fixed criterion for inclusion of languages
in the Eighth Schedule of Constitution of India;

(b) on what basis does Government decipher between a dialect of a language

and a new language before granting a language status;

(c) the names of the languages which have been included in the Eighth Schedule
of the Constitution so far, State-wise; and

(d) the details of benefits a language avails after its inclusion in the Eighth
Schedule?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) “Language” is a socio-cultural-geographical construct in the sense
that all languages begin as dialects/varieties/mother tongues but due to various
socio-economic-political reasons one of the varieties of any language develops into
or acquires the status of a standard variety; “language” may thus be defined as
the standard variety, so that mother tongue of those speaking related varieties may
be deemed to be the standard variety. Thus, Awadhi, Braj Bhasha and Khadi Boli
constitute what is known as Hindi today and Hindi may, therefore, be considered
the mother tongue/standard language for these varieties.

There are no linguistic criteria for differentiating between a language and a
dialect. Socially, a dialect may gradually evolve into a language and acquire the

status of a language.



